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Tue DEPUTY CHAIRMAN: Have you

anything to say?

SHRI B. R. BHAGAT: I only say that I have
not mislead the House. I think the hon.
Member has misconceived it.

THE DEPUTY CHAIRMAN: The question
is:

"That the Bill be passed."

The motion was adopted.

STATEMENT RE. REVISED RATES
OF DEARNESS ALLOWANCE

THE MINISTER oF PLANNING (SHRIB. R.
BHAGAT): Madam, with your permission I beg
to lay on the Table, the revised rates of
dearness allowance. [See Appendix XLVH,
Annexure No. 29].

SHrRI BHUPESH GUPTA (West Bengal):
Would you tell us what it is?

SHRI B. R. BHAGAT: The President has
been pleased to decide that, with effect from
the 1st February, 1964, the rates of dearneas
allowance should be revised as follows: —

Pay Dearness Allowanc®
Rs. .
Below 110 20.50nP
110 and aboave but 25 sonP
below 150 55
150 and above but 42
low 210
210 and above but 0
below 300 $
300 and up to 315 Amount by which pay
falls short of 350
316 and up to 384 35

385 and up to 400 Amount by which pay

falls short
4or1 and up to 580 : ® 420

581 and above Amount by which pay

- falls short of 6oo.

The other details are there. 1
think it is the practice to lay it on
the Table.
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SHrRI BHUPESH GUPTA: I would like to
know the percentage. Do you say 25 per cent,
increase in the clearness allowance? I should
like to know what percentage it works out on
an average in the case of the lower categories.

THE DEPUTY CHAIRMAN: Well, that has
to be worked out. He has only made a
statement. He has not worked it out. We come
to the next item.

THE EAST PUNJAB AYURVEDIC
AND UNANI PRACTITIONERS
(DELHI AMENDMENT) BILL, 1964

THE DEPUTY MINISTER 1IN THE
MINISTRY oF HEALTH (DRr. D. S. RAJU):
Madam, I beg to move:

"That the Bill further to amend the East
Punjab Ayurvedic and Unani Practitioners
Act, 1949 as in force in the Union territory
of Delhi, as passed by the Lok Sabha, be
taken into consideration."

The Bill before the hon. Members of this
House is a Bill amending the East Punjab
Ayurvedic and Unani Practitioners Act, 1949,
as applied to Delhi. In accordance with the
provisions of this Act, a statutory Board
which is known by the name of the Board of
Ayurvedic and Unani Systems of Medicine,
Delhi, has icome into existence. This Board
has been functioning for the last six or seven
years. Broadly speaking, the functions of this
Board are to maintain a register of all the
practitioners of Ayurveda and Unani
medicines, to look after and safeguard the
ethics and morality of the profession, to guard
against professional misconduct and also to
conduct examinations in the prescribed
courses, etc. These are the broad functions of
this Board. It has been functioning for the last
six or seven years and experience has shown
that this arrangement is not satisfactory.
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Umortunately, during the last few months of
the last year the Tibbia College students went
on strike putting forth a few demands, and one
of their main demands was that they wanted a
separate examining oody to conduct their
examinations for the award of diplomas and
degrees to them. That was one of their
demands. They made a few other demands,
one of them being of course affiliation to the
Delhi University, and a few other minor
demands also were there, for instance,
improvement of their hospital and college,
abolition of night classes, etc., and they
wanted a principal who was well versed in
Ayurvedic and Unani as well as in the modern
systems of medcine. These were the main
demands. They also went on hunger strike.
Ultimately, some of us intervened and had
discussions with the students, and they took
our advice and started going to the college.

Now, the amendment which we have
brought forward is that we are going ta
separate the functions of this Board from
those of the Examining Body. The dual
functions, ,s I have said, being found not to be
satisfactory, we are constituting an Examining
Body which would be charged with the
functions of prescribing courses, conducting
examinations and giving degrees to them. This
is the new feature, and this body will be
known as the Examining Body, andi this will
be constituted by the Chief Commissioner of
Delhi who will be the direct representative of
the Government of India. This Examining
Body will consist of about seven members to
be nominated by the Chief Commissioner.
Hon. Members might ask why there should be
nomination instead of election, and because I
am anticipating some of their criticisms I am
answering them.

Madam, it is not very righ; that there
should be elective principle in an academic
body. When once we accept the principle of
election, there might be very unseemly
struggle for getting into elective places. So it
does harm to the academic body. That
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is why we have said the Chief Commissioner,

of course, under our advice and guidance,
will constitute this Examining Body of
seven members. Out of the seven

members one will be our representative  from
the Health Ministry; the Director of Indigenous
Systems of Medicine; the others are: the
Director of Medical Services, Delhi
Administration; one very eminent and!
reputed Ayurvedic Professor of a teaching
institution; similarly, one eminent Unani
Professor of a teaching institution;  two
practioners of repute of Unani  and Ayurvedic
systems.  These will form the Examining
Body and this  body will constitute a panel
of examiners which might vary with the
number of subjects that are going to be ex-
amine. This panel is supposed to consist
of about 34 Ayurvedic and 32 Unani
examiners.  This panel of examiners will
set papers, conduct examinations and
announce  results. This step is not a new
innovation. Almost all the States of India
have taken this step long ago.  Except
Assam and Madhya Pradesh, in all the
other States of India, for instance, Gujarat,
Punjab, Orissa, Bihar, Rajasthan, = Mysore,
Madras,- Kerala and Andhra Pradesh, the
functions of the Boardl have been separated
already. The functions of the Board are mainly
concerned with the registration of
practitioners. They maintain a
register of practitioners and  look after
the conduct of the doctors. The examining
functions are done by a separate body. So,
this is not a very serious departure which
is made today. It has already been

existing in almost all the States, as I have
said. Even lately in Puniab itself whose
Acts we apply to Delhi, the Punjab

Government in the month of October of last
year, 1963, have separated the functions
of the Board. They have started a State

Faculty which is examining the
students there.
We are particularly anxious, Madam

Deputy Chairman, that this Tibbia College
which is associated, with the great name of
Hakim Ajmal Khan
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should not suffer in any way. We should rather
help it in every possible way and improve its
equipment and staff so that students who come
out of it will be most welcome to the public and
will be able to render good service and will
enhance the reputation of that institution which is
associated with the great name of Hakim Ajmal
Khan.

This Bill is a simple one and I do not think there
will he any objection to it. If there any points
which hon. Members would like to raise, I would
like to answer them. I commend the Bill for the
acceptance of the House. The question was
proposed.
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FfaeaT mg 71 falr oy a0 & wg
o wre ¢ v @ afaeT mea
AAAfET ¥ fage gar 37, a1 A
¥ fogm gar w6 @ uAifar ¥
faEm g v | gy g ¥ werT
gi &3W 1 A faw F Feww 39 0
& w . &Y. 91 £ 0T oF. 5 AWaq
faa¥ 5% g1 v & fr 1% =
HTEA i IA AE F AT W1 A
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o Fear 3 A 37 G § ¥ Aov
sifam o sy wwa ¥ oo A &
gardi Fafrem #v o v w77 & Sami
ff WHAT i 9T gET & 91T IAq@ A
AT AN w1 AFAT & TAfF SI® W
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[THE VICE-CHAIRMAN (SHRH\;IA].'I TARA
RAMACHANDRA SATHE) in the Chair]
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at HFE T TR AT T AL WY
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®t QUi &% At off |y ¥ QA H @
B 0% o1 wEY § a1 gy gAY A
g AT g0 A § quAT wwar
g fr gt arif 9T sa Al ar
TATEEY FYTAT WEGT 94T AT WA Y AT
¢ qAA AT &7 AR TYTRT Hoy
& 7 omer W oY W g wgr
BEIwawT e §ix
a8 v w1 ag wyuw o f5 9=
&9 woX wrag faw fegit 9T w&w A
q gF qOT arRat w7 yE@ f adl
gy & |

gram R AR At wis
T F7 TE ) wiwww TR wT{T
wt wrefany w1 | Iud Ag e
g% S oftgr war § :

"...and the Chief Commissioner shall
nominate one of the members to be the
Chairman of the Examining Body."
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uitq &2 & 7 w5 v & ¥ 5w
Tt & w8 vy faEmi &1 oF q6a
AT FT H AF | van @ w9 feaee
FX W WaAT Savaq J5 71w
o 9 Iq%0 g1 Gfwd
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SHrRi AKBAR ALI KHAN (Andhra
Pradesh): Madam Vice-Chairman, the Bill is
simple. My learned friend who preceded me
has raised many questions. In my own humble
way I will try to meet them. But before 1 do
s0, Madam, I would refer, as the hon. Minister
has referred, to Hakim Ajmal Khan. When we
think of the Tibbia College, Unani and
Ayurvedic systems of medicine, naturally our
thoughts go to our great leader, the great
Hakim, the great statesman and! the great
fighter for freedom, the great Hakim Ajmal
Khan. I have had the privilege of sitting at his
feet and sometimes joining the discussion on
national matters. And I can say the respect that
he com-/nanded and the contribution that he
made to the freedom movement will always be
remembered with gratitude. With your
permission I will mention one fact.

We all know that the cap that we wear is
called' the Gandhi cap. Madam, you know at
a meeting at Dr. Ansari's residence somebody
represented to Mahatmaji that they should
have some sort of uniform. Mahatmaji, as
usual, said, "I do not want it. I do not believe
in uniform". Then the people insisted, "No.
Some sort of thing we should have." Then the
Mahatma pointed to Hakim Saheb and said:

5 2 g § cale sk
= o) 6y ol 3 gp Zala— g ol gas
Hzdrw 7Re & Y avfr & 32
ZH TaT 2~ &Y AT 3987 vy 1 1)
"The cap that Hakim Ajmal Khan is wearing |
like. And if you want, you can make it the
national dress". And that is the Gandhi cap.
So we know in what esteem and regard even

Mahatmaji used to hold the great Hakim
Saheb.

j Hindi transliteration.
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JNOW, so far as this Ayurvedic ana Unani is
concerned, although he wai one of the greatest
Hakims, equally he had great regard for
Ayurvedic Not only that, he felt that both
these Indian systems were going down and
something radical should be done on the basis
of the medical education in allopathy and with
that devotion and with that serious thought,
and after consultation with Mahatmaji and
others, he laid the foundation of this Tibbia
College. His earnest effort was that through
investigation, through research and through
hard work both these systems should develop
and they should take what they can from the
latest science, from the modern medicine and
from all those things which education and
progress in science bring to the benefit of
humanity. With that idea this institution was
established. But as does happen to some of
these institutions, it fell on bad days, and it is
very recently that after long litigation this
institution has come under the Government
supervision and control.

There is no doubt, as my hon. friend has
pointed out. there is a great demand,
particularly in view of ths poverty of our
country, that these two systems should be
given due consideration. I do not go to the
extent my hon. friend has gone, namely, that
they should be given the same status, the
Hakims should be given the same privilege
and the amount should be spent in the same
way or nearly the same way as it is being
done in allopathy. Madam, this is 20th
century, and from the bullock cart we ¢ have
corns to the Sputnik age.

Dr. NIHAR RANJAN RAY (West
Beneal): Have we?

SHR1 AKBAR ALI KHAN: I mean the
world. Now we have to look at thines in these
modern conditions. And to say—however I
may like Ayurvedic or TJnani—that it should
be put on the same footing as allopathy, I
think, would not be correct, it would not be
right. But at the same time 1
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would urge on the Government to si)3nd
much more money in the projects for
investigation and research ariH give them
definitely sufficient encouragement and
sufficient avenues so that our young men may
be attracted to this avenue also. These two
factor:; I would certainly urge that the Gov-
ernment will give due consideration to. To put
it on the same level 1 do not subscribe to the
view of my learned friend who preceded me.

Now, coming to the Bill itself, 1 would say
it has separated the functions of one common
Board whu.h used to deal with the registration
and as well have an eye on the conduct of the
Hakims and Vaids and do necessary things
which are required for the proper conduct of
the examinations.

Madam, my hon. friend might have also
heard and I have also received representations
saying that the Board is not working
satisfactorily. It may be right or it may be
wrong. It is for the Government to enquire into
it. The other factor that has come to our -
notice is that the students were extremely
decisive. And we all know that we had several
strikes in this connection. I do not think if any
university which is autonomous, with this
condition of education, will accept to have
education controlled and conducted by the
Government. S:> rea'ly speaking these are two
extremes. Now, the conditions are
unsatisfactory; on the other side they demand
lhat the University should recognise this. |
think this is a very good via media that the
Government now is taking directly into its
hands the control of examination and all those
things concerned with it. This will certainly
give a certain status. This will certainly
improve the conditions regarding the
confidence that the public and the students will
get about the conduct of their'examination.
This will certainly improve the standard of the
education that is being imparted in those two
of our Indian systems, systems which feave
done a great service
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and there is a possibility and tnere are
conditions which, if properly looked into, will
help hundreds or thousands of people In certain
specific directions. So. utility cannot be denied
but it has to be properly brought up, properly
nurtured and especially the educational system
will have to be properly looked into. So, I feel
that this amendment, . though it is a very
halting one, it is nothing very substantial or
radical, but I welcome this amendment and I
think it i? a good thing that is being done.

Now, my hon. friend raised the question of
election. He is right. Coming to the question
of principle, we must accede to the principle
of election everywhere but in education and
in academic matters and in matters where you
want to improve conditions, I would beg of
him that he should allow the Government to
give a trial to this method. Let the educational
standard be improved, let the examinations be
conducted properly, let confidence be created
in students and the public and then I do not
think the Government will have any serious
objection to open the selection of Hakims and
Vaids to a constitutional Board or some body
elected. But at this stage, with the conditions
prevailing there, with the anxiety of my hon.
and learned friends, myself and the whole
House to improve this institution and to bring
it to a level which would be of some service
to the ciountry, I think the present measure is
an adequate measure. The provision for
examination, for the conduct of those things,
with the nominated Board under the Chair-
manship or control of the Commissioner or
Authority in that Union territory—I think all
these we should approve of in this measure.

We do hope and I would urge on the
Ministry certainly to see that some of these
projects are expedited. My own impression is
that in this matter I would not accuse the
Minister or the Deputy Minister but I will cer-
tainly say that the Department is moving very
slowly. I would not like to name any adviser
or doctor also
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' [Shri Akbar Ali Khan.J but they proceed very
slowly. They take it very lightly and there my
feeling is my friend is right. They must give
more attention to it and a greater amount of
money and greater consideration so that this
whole system which would be of great use to .,
humanity may be properly developed for the
service of the country.

With these observations, I support the
measure.

KumArRl  SHANTA VASISHT
(Delhi): Madam Vice-Chairman, 1 support
this Bill as far as it goes. This is intended to
set up a Board of Examiners so that the
examinations can be conducted nicely in this
system. I must say that I have very great re-
gard for Ayurvedic and Unani systems
because of what miracles they can achieve in
certain respects and how efficacious the
treatment through this is. It may not be
entirely out of place if [ may say that [ was a
great believer in the allopathic system but I
have seen it failing in many many respects. |
never had a jot of belief in this particular
system and I thought it was better to die
rather than even try the Unani or Ayurvedic
system. So much was my prejudice.

AN. HoN. MEMBER: Then you were right.

KumMart SHANTA VASISHT: No, that is
not so, but I have come to this conclusion that
there are so many treatments which are
extremely good in the Unani and Ayurved
systems with which even the allopathic
system cannot ordinarily compete. It com-
petes only in a very limited manner ard can
give only limited relief but the curative part of
the Unani and the Ayurvedic systems and
what these have to offer for certain illnesses is
amazing. I do feel that we in India do have a
tremendous amount of prejudice against this
and I am an example myself of that prejudice
and, I think, we have not been very fair to the
Unani and Ayurvedic systems and people
generally feel a certain in-
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feriority about these systems and do not go to
them unless they are really in great despair,
unless out of sheer necessity they feel: 'Let us
try this, some cure may be there because other
systems have failed'. I think the same thing
applies to naturopathy also. I do feel that we
have not given this system a very fair deal or
the proper patronage and support that the
Government needs to give to these particular
systems.

As far as the affairs of the Ayurvedic and
Unani Tibbia College are concerned, the
Government brought a Bill some years ago to
take it under the control and supervision of
the Government and it has seen rather
difficult and anxious times and sometimes
things have been very unhappy. Of course, the
Government is anxious to improve the
situation in the college itself. The students
have been very deeply frustrated and unhappy
with how the affairs of the college are going
on and their career; their future is affected
because if the education is not of a very high
standard, nobody will recognize them as
having passed from this institution, nobody
will have any regard for the degrees, nobody
will respect the education and training they
have had. Their careers are also affected. So it
is very necessary that their system of
education is streamlined and improved and a
good Board of Examiners can improve things
to a certain extent.

I would request the Government to give
proper thought and encouragement to these
systems of medicine as they hold their own
ground in comparison with the allopathic
system. I would also request that this college,
particularly, should be given special attention
and care and the latest from the student was
this that the Ministers had made certain
promises which they have not carried out and
they were trying to strike again. Probably they
did go on strike again after that. It is
necessary, where there are such large numbers
of students attending the college, coming from
various parts of India, that if they feel
frustrated
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and disappointed in the pursuit of their
studies, and they feel that what they are being
taught is not going to help them very much in
their future career, that is a very unhc.ppy and
unsatisfactory state of affairs. So I think we
should try to build up this particular institute
and college also like other colleges and
institutions affiliated to the University of
Delhi where very high standards are main-
tained. This being an institution of its own
kind and probably the only one in Delhi, I
think it is very deserving of greater
consideration and help and improvement by
the Government of India. They have suggested
that they should have a Board consisting of
seven members, to b, nominated by the Chief
Commissioner. I do want to say a few words
about this, namely, a representative of the
Health Ministry or a representative of the
Delhi Administration being nominated on the
Board. I think the only people who are experts
in this particular line should be the members
of this Board. I am not sure that the Delhi
Administration has any people who have faith
or interest in or have great devotion to the
Ayurvedic or Unani systems. I am sure that
they do not have anybody who can really take
up this particular work with the devotion and
with the zeal which is required for this work. I
suppose the Health Ministry must have some
peoplo who are very well qualified and who
are experienced in this and who will be able to
give it some direction and guidance and
proper care. But I am sure the Delhi
Administration does not have anybody who
can fit in very well on this Board and merely
to keep some official from the Health Ministry
or another official from the Delhi
Administration may help them in a very small
way  administratively  but  otherwise,
technically that cannot be of any help
whatsoever if it is only officials who will be
represented there. Therefore, only experts in
this particular field should be there.

We have a large number of very well
qualified people in Delhi, who have done very
good work and who
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are deeply devoted to their systems of
medicine, and, I think, they should be fully
associated with this work, and the
examinations, etc, should be conducted on as
high a level as possible, and people of very
high integrity and very high standards should
be kept here so that any type of favouritism or
any kind of things of this type does not take
place. And too much of nomination also is
bad in a way. If it is left to the Health
Ministry it may be a littie better than leave it
to the Chief Commissioner, because so much
concentration of power with the Chief
Commissioner is not so good. It is better if the
Health Ministry, directly, would appoint very
suitable people, very eminent in their field so
that they can do justice to this particular job
which is rather neglected, Which needs very
special care in handling, so that the future of
the students is made secure and they go out of
this institution having learnt much and having
become experts in their field and so that they
can stand on their own and hold their own and
compete with other people in the allied
professions successfully. I hope the Ministry
will pay due regard to this.

Thank you.

THE VICE-CHAIRMAN (SHRIMATI TARA
RAMCHANDRA SATHE); The Minister will
now reply.

DRr. NIHAR RANJAN RAY; May I have a
word? I just want to have a word and it is in
respect of the examining body. Of course I
generally support the Bill. I would like the
hon. Minister to bear in mind what I have to
say regarding the composition of the
Examining Body. Sub-clause 8(3) (c) says:

"one member who shall be a Professor of
Modern Medicine or of Ayurvedic or
Unani System of Medicine as the Chief
Commissioner may determine;"

There it hag all been left to the Chief
Commissioner. [ wish there were an
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[Shri Nihai- Rajan Ray.] element of
election or something of that kind.

There is another point. There will be on this
Examining Body, apart from, the nomination
by the Health Ministry, one member to
represent the Medical and Health Department
of the Administration of Delhi, and two each
belonging to the Unani System of Medicine
and the Ayurvedic System of Medicine. I am
more concerned with the system of
examination, the method of examination, and
so on and so forth. So far a; I know of the
examination system of the traditional
methods, whether it is Unani or Ayurvedic, so
far as examinations are concerned, they have
to fall in line with modern methods of
examination, and the syllabuses and curricula
of studies have to be drawn up more or less in
consonance with modern methodology.
Therefore, if you keep the alternative that one
member shall be a Professor of Modern
Medicine or of Ayurvedic or Unani System of
Medicine, and the Chief Commissioner
chooses to have one from the Unani System or
the Ayurvedic System, the man of Modern
Medicine will not find a place But I should
think that a medical man of the allopathic
system fully conversant with modern me-
thodology of examination, of studies and of
curricula should be there com-pulsorily, not
alternatively.

Thank you very much.

Dr. D. S. RAJU: Madam Vice-Chairman, I
would like to thank the hon. Members for
their extremely valuable suggestions and
advice. Although only three or four Members
have spoken, they have covered a very wide
field although the scope of the Bill is limited,
it is only a question of delimiting the
functions of the Board and appointing a new
examining body. At the outset I would like to
tell Mr. Giriraj Kishore that I am one with
him in my love and admiration for Ayurveda.
I have no time to go into that field of
Ayurveda, but I would like to say this much
that
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although both of us, my senior col-loague and
myself, are allopathic doctors, we are, at the
outset, scientists, we always keep an open
mind. Whatever it is and wherever it is found,
if there is truth in any new idea or any ne”.
approach, we are always willing to adopt it.
That is the approach of a real scientist. Al-
though I confess that we are not able to do
much for Ayurveda and Unani, we are not
able to do much because both the systems are
not capable of absorbing much help. For one
reason there are no standard pharmacopoeias
and there are no standard text-books. So there
are some difficulties. Even if you allot some
moneys, it is very difficult to utilise those
moneys. All the same we are trying to do our
best to improve the two systems of medicine
and bring them up to a higher level.

The question of this Examining Body has
ee, raised. As I have said, we do not want to
bring in any elective principle in that After all,
as you know, it is an academic body and we
are concerned with maintaining high
standards, concerned with preparing the
course, of study and conducting examinations
in these things, and if an elective principle is
accepted, there will be an unseemly struggle
and, as [ said, politics will automatically creep
into it, and that will destroy the whole purpose
of this body.

So far as the Chief Commissioner is
concerned, of course, he is the representative
of the Government of India and he acts under
our advice and guidance.

And regarding the members, one Professor
of modern system of Medicine has been
included in the Examining Body. That was
done because the course is still an integrated
system of medicine and subjects like
medicine, surgery and midwifery of the
modem system are taught in this college, and
that is the reason why we have included one
member from the Modern system of medicine.
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Dr. NIHAR RAN JAN RAY. I want that
compulsorily, not alternatively.

DRr. D S. RAJU: That will be taken care of.
For the rest, of the four members, two will be
from Ayurveda and two from Unani, and of the
two each, one will be from the teaching side and
one from the practitioners' side. Of course, they
will be very reputed practitioners—surgeons and
physicians—and they will be selected from
amongst the best available in Delhi. So the idea
is to J n-prove their status, and as Kumari Shanta
Vasisht said, whenever the students pass out of
this college, they should be welcomed; the
people must get the impression that they have
come from an outstanding college. And we are
trying to improve their educational facilities,
their hostel fsci-lities and the. teaching facilities,
the equipment and all the other things, and in
fact, during this year 1964-65 we have allotted
three lakhs more of money for the improvement
of this college, besides the two lakhs of rupees
that we allot every year. So we are trying to
improve their status. . Of course there is the idea
to persuade the university to give them
affiliation, and as the institution improves in its
facilities and the teachers and the teaching
equipment and all the other things impcove, the
university nv.ght be persuaded, at a later stage,
and might be willing to open a faculty, or
something like that.
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"one member who shall be a Professor of

Modern Medicine or of Ayurvedic or Unani
System of Medicine"
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DR. D. S. RAJU: The whole question of the
integrated system is still in a nebulous state
and that problem will have to be discussed
later by the Central Council of Health which
is going to meet. That is why option has been
given there. There are already two Professors
and two practitioners, one each belonging to
Ayurveda and Unani. So the natural choice
will be on the Modern system of medicine—I
refer to sub-clause 8(3) (c).

So with these few words I thank the hon
Members for giving support to this Bill. 5 p.M.

SHRI A. B. VAJPAYEE: But why should
not the Examining Body be allowed to elect
its own Chairman? All the members will be
nominated by the Chief Commissioner. Then
can't you give the members even the freedom
of electing their own. Chairman? Why should
there be so much of distrust of the nominated
members?

AN. HoN. MEMBER: They may quarrel
among themselves.

Dr. D. S. RAJU: We did not want to bring
in the elective element for the time being

SHRI A. B. VAJPAYEE: But they will all
be nominated members and there is no
apprehension that they will fight among
themselves.

SHRI AKBAR ALI KHAN: When elected
members fight, nominated members also can
fight.

SHRI BHUPESH GUPTA (West Bengal):
Nominated members will not fight with you
because you will be nominating them and
they look to you and so whatever you say will

go.

SHri 1. K. GUJRAL (Delhi): Ty it the
contention of the hon Membet that only
elected members fight?

THE VICE-CHAIRMAN (SHRIMATI TARA
RAMCHANDRA SATHE): The question is:
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"That the Bill further to amend the East
Punjab Ayurvedic and Unani Practitioners
Act, 1949 as in force in the Union territory
of Delhi, as passed by the Lok Sabha, be
taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRIMATI TARA
RAMCHANDRA SATHE) : We shall now take up
the clause by clause consideration of the Bill.
There are no amendments.

Clauses 2 to 9 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

Dr. D. S. RAJU: Madam, I move: "That the
Bill be oassed."

The question was put and the motion was
adopted.

THE INDIAN COINAGE (AMEND-
MENT) BILL, 1964

THE MINISTER oF PLANNING (SHRrI B.
R. BHAGAT) . Madam, the next item on today's
agenda i a simple one concerning a most non-
controversial Bill and I request that if the
House shows some indulgence and sit; for a
few more minutes, we may take up that item
also.

SHrRl BHUPESH GUPTA (West Bengal):
Nothing more, Madam.

SHRI A. B. VAJPAYEE (Uttar Pradesh):
Why call it paisa’ and not nay a paisa?

THE VICE-CHAIRMAN (SHRIMATI TARA
RAMCHANDRA SATHE) : I suppose we shall
take up the next Bill.

SHRI B. R. BHAGAT: Madam, | beg to
move:

"That the Bill further to amend the
Indian Coinage Act, 1906, as
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passed by the Lok Sabha, be taken into
consideration."

Madam, the object of this measure is very
simple and it is a non-controversial measure.
When the decimal system was introduced in
1957, it was decided to designate the units of
the new system as paise and in order fo
distinguish them from the pice, the new
denomination of the coin was given the name
of naya paisa. We said at the time that when
we make arrangements for the anna-pice sys-
tem to be completely withdrawn and
demonetised, then we will return to the paisa.
The term naya paisa was there only because
the old pice was there in circulation and
therefore, the new denomination was kept as
naya paisa. Now as a result of the progressive
efforts at minting of new coins, now the last
bunch of the old anna-pice system of coins
have been withdrawn and the very last stage
was completed on the Ist of January, 1964
when all the coins under the old system were
demonetis-,ed. Therefore, there would be no
confusion now. Therefore, there is no need to
have the term "naya paisa”.

My hon. friend over there has an
amendment in his name to say that instead of
"paisa" it should be called "satak’\ My hon.
friend is a lower of the language that the
masses use. The term "paisa" is known all
over the country and although "satak" is pure
Sanskrit, all may not know it as even the hon.
Member will agree.

SHRI V. M. CHORDIA (Madhya Pradesh) j
So also the> term naya paisa.

SHRI B. R. BHAGAT; Therefore, Madam,
the term naya will nfl longer be needed. I
hope the House will accept my motion.

The question was proposed.

PANDIT S. S. N. TANKHA (Uttar Pradesh):
Madam, may I seek a little elucidation from
the hon. Minister on this Bill. I find that the
proposed new sub-section (4) reads thus:



